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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 23.07.2026 

+  W.P.(CRL) 2153/2026 & CRL.M.A. 21518/2026 

 RAJINDER SINGH        .....Petitioner 

Through: Ms. Charu Dalal, Advocate (through 
videoconferencing). 

    versus 
 

STATE (GOVT. OF N.C.T OF DELHI) THROUGH DEPUTY 
COMMISSIONER OF POLICE SOUTH, NEW DELHI & ANR. 

.....Respondents 

Through: Mr. Amol Sinha, ASC for State with 
Mr. Kshitiz Garg, Mr. Nitish Dhawan 
and Mr. Anshul Sharma, Advocates 
with SI Rajnish, PS Greater Kailash-
1, New Delhi. 

 
 

 

 

 

 

CORAM:          JUSTICE GIRISH KATHPALIA 

J U D G M E N T    (ORAL) 

 

1. Petitioner seeks protection of his life, liberty, privacy and dignity and 

that of his family from continuing harassment and unlawful entry into his 

house by police officials, arrayed as respondents no. 2-4.  

 

2. Learned ASC appearing with SI Rajnish at the outset submits that the 

present petition is complete abuse of process insofar as the official 
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respondents have been visiting only the petitioner and not his family 

members, because the official respondents have been directed to execute 

bailable warrants issued by the learned Judicial Magistrate, 3rd Court, 

Calcutta. Learned ASC has shown me the original warrants of arrest, which 

were received by the present respondent no.2 on 03.07.2026.  

 

3. Learned counsel for petitioner assures that petitioner shall appear 

before the court of Judicial Magistrate, 3rd Court, Calcutta on 28.07.2026 

without failure. It is also submitted by learned counsel that the bailable 

warrants be deemed to have been executed today on the petitioner.  

 

4. On the other hand, learned ASC assures that there is no occasion for 

any of the official respondents to harass any family member of petitioner in 

any manner, whatsoever. 

 

5. Accordingly, in view of the aforesaid, the petition and the 

accompanying application stand disposed of. 

 

 

 
 

GIRISH KATHPALIA 
(JUDGE) 

JULY 23, 2026/dr 
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